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Hon' Mr. DoK. Agrawal, JJM. . o i y

~

_ . v B } s
2/11/89  thri B.N. Kishrd briefholder of Mr. T.N. Gupta s T
councel for the ‘applicant and Miss Re}ha Pandey brlefholoer
of iir. L.5. Randhawa Senior Standing Counsel for the
. responcéents are present. Eﬁfficient.Opportunity ha;lf .
already been granted to the reSponéents to file éoﬁhtér€
reply. An oral request has been made by the Junlor of
t@er§e§%er'utand%ng Counsel for grant of time to, file reply.

it. has been cons;eefeéla routine matter to ask for tﬂne_
\;1 v in this marner. The '53* course is that. the !

—r

gav' A 5125‘(“3 N Roevs an et L\M,e“ wlue, “ g Ve )\,e'f (‘U-\.\ “-b{(
respondents, are-~unchie RS -y replY- TheY musE file

: I an gyplication w1th reason.- e _"_ o _,_,ﬁ

} : }.1here is no Div151on Bench- 51tt1ng today, therefore,'
k hearlrg carnot take place. The result is” that the

‘ responoerrts get advantage. Let the counter reply if

" any, be filed with in four weekKs to which’ the appllcanf

I

o Taey file rejoincer affidavit within two weeks' thereafter.
: fo . cnis case for hearing op 17-1-90, A
AN |
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CENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH,

LUCKNOW. *

O.A.No. JS;L}/ﬁEh Date of decision teo.5.97
A

M&N_ﬂﬂ\ E@U\@Jﬂ\ . petitioner
____giﬁllpghc;uqki}k Petitioner's Advocate.

VERSUS

e ko Q&5§ 0 Q Sen ane s ) _(L.E_é&%umgespondent(s)

__29 j“fn3£;}&4~ma/

Respondents' Advocate.

CORAM:

HON.MR. N K& ‘S;,{HA/ AM
HON.MR._{). G, \xmina g M,

Whether reporters of local papers may be
allowed to see the judgment ? +*

To be referred to the Reporter or not?
Whether their‘EPrdships wish to see the fair

copy of the judgment ? —

Whether to be circulated to all other benches? X

SIGNATURE.
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CENTRAL ADMINISTRATIVE TRIBUNAIL: LUCKNOW BENCH:

LUCKNOW
Original Application No.154 of 1989.
Th . -
Lucknow this the /& day of March 1997.

HON'BLE MR. V.K. SETH, MEMBER(A.)

HON'BLE MR. D.C. VERMA,MEMBER(J.)

Jitendra MNath Pathak S/o Sri Janardan Prasad
' Pathak

R/o Village and Post Chauhan Purwa. Gonda.
Versus
"Director (Postal Services), U.P., Lucknow & Another
. .Respondents
For the applicant: Sri T.N. Gupta, Advocate

For the respondents: Sri J.P. Sharma, Advocate

ORDER

D.C. VERMA, MEMBER(J.)

By this O.A. applicant Jitendra Nath

Pathak has challenged the order dated 16.9.88
(Annexure-A-7) to the 0.A.) by which the services of
the applicant . as Branch Post Master, Chauhan
Purwa(Katra Bazar) Gonda has been terminated u/R 6 of
Extra-Departmental Conduct & Service Rules, 1964( in
short E.D.A. Rules, 1964). The order dated
13.12.88(Annexure A-10 to the O0.A.) has also heen
challenged, by which appeal of the applicant was

rejected.

2. The grounds on which the said order has
been challenged is that the same is illegal, malafide
and arbitrary and also on the ground that the post of
Branch Post Master, Chauhan Purwa, District Gonda is
still existing and has not bheen abolished or

upgraded. 3

&
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3. The respondents have filed counter
( ' ;

affidavitand have contested the claim of the

applicant.

4. We have heard the learned counsel for

the parties.

5. The main contention on behalf of the
épplicant is that there is breach of sub-rule 5 to
Rule 6 of E.D.A.Rules, 1964, which provides for
termination on abolition of post. According to the
learned counsel for the applicant service of an E.D.
Agent are liable to be terminated under sub-rule on
the abolition of post or upgradation of the post,
obviously an E.D.Agent can continue to be in service
;b long as there is a post. The contention is that as
the éaid. post of Branch Post Master has not been
abolished nor upgraded, termination of services of the

applicant u/R 6 is clear violation of sub-rule 5 to

Rule 6.

6. Learned counsel for the respondents has
pointed out and has also inter alia mentioned in
counter reply that there is no sub-rule 5 to Rule 6
of the E.D.A.Rules, 1964. Under the heading
"Permination on abolition of Post held" instructions

. yat S1.no.57
issued by the D.G., P. &. T. on 3.9.65 are& recorded/

Thus the co-ntention of the learned counsel for the

applicant, . it is submitted, has no merit.

7. We have examined the provisions and we
find that Rule 6 of E.D.A.Rules, 1964 has no sub-rule
5+ The . submission of the learned counsel for the
respondents that termination on abolition of post is
" only based on the instructions issued by the Direéggr
General, P. & T. is correct. It is also found that

the said letter of the Director General provides only

an instance under which services of an E.D. Agent can

g

-~ 7
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be terminated. D.G., P. & T. has issued various
instructions on the point, which are in the Swamy's
Compilation of Service Rule for Extra-Departmental
staff u/R 6. Rule-6, as stood at the time of impugned
order, is quoted in para 20 of the counter affidavit
jointedly filed by respondent no.l,2 & 3, which is as
below; |
"6. Termination of Service:v

The service of an employee who has not
already rendered more than three years'
continuous service from the date of his
appointment shall be liable to
termination by the appointing
authority at any time without notice."

8. No doubt Rule-6 has been amended in the

>
year 1993 hut we are mwé concerned with the rule as.

it stood inl988. The rule only provides that services
of an employee, who has not already rendered more thai
threeyiii;tinuous service from the date of
appointment, shall bhe liable to be terminated at any
time without notice. The applicant had join=ed the
post on 2.5.88 and his ervices were terminated on
16.4.88. Thus the applicant had not completed the

required period of three years. Thus there is no

violation or breach of Rule-6 of E.D.A Rule, 1964.

9. Coming to the facts, it is seen
that the post fell vacant due to retirement of one
Raj Narain Pathak. The names of suitable candidates
were asked from Employment Exchange by 4.2.88. The
Employement Exchange sent two lists; the first list
contained four names and the second 1list contained
one name of TLakhnesh Kumar Patkak. Both the 1lists
were received in the office on 4.2.88 but the name of
Lakhnesh Kumar Patkak was not considered and only
7the applicants"
four candidates includinq/whose names were 1in the
first list, were considered. Jitendra Nath Pathak,
the applicant, was selected and provisionally

anpointed subject to verification of character and

ahtecedents andz¥bé took over charge on 2.5.88.

A/
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Lakhnesh Kumar Pathak , whose name was in the second
list made a representation, which was considered by
the Director,Postal Services and it was found that
‘the selection was not proper ‘as the name of Jitendra
Math Pathak was not considered and therefore, a fresh
selection after considering the name of Lakhnesh
Kuﬁar Pathak was ordered. The Appointing Authority,
therefore, terminated the services of the applicant
u/R 6 through a simple termination order dated
16.9.88 without assigning any reason. It is, however,
seen that it WwWas . only on 15.3.89 the District
Magistrate, ‘Gonda intimated that Jitendra Nath
Pathak had been acquited by the court of law. This
shows that the applicant was involved in a criminal
case at the time of appointment and was acquited
subsequently and his character was verified by the
District Magistrate only after acquital from the

criminal case.

10. By a subsequent amendment the'applicant
challenged the appointment of Lakhnesh Kumar Pathak,
who was impleaded as the respondent no.4j%$§§d%6%ga4;/
better than any other candidate as he had secured 64%
marks in the High School Examination. This fact has
not been denied by the applicant in the rejoinder
affidavi~t. Thus on comparative merit, respondent

no.4 was a better candidate, which is established and

not challenged.

11. The main contention of the 1learned
counsel for the applicant is that the termination .of
the applicant's services and holding of the second
selection is bad in law. We have already discussed
this point in "our earlier part of the judgment and
we have found that the termination of the services of
the applicant u/R 6, as it then stood, is perfectly
in order and holding of the second selection is also

justified. Zé/ .

..5/-
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12. We are, therefore, of the view that the

O.A. has no merit. The same is dismissed. Cost on

T

MEMBER(J. ) MEMBER(A.)

parties.

Dated:Lucknow:March }@ ,1997.

Narendra/

é&?
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INDEX
S°N°° éartlia.llérs -] L J ® [ ] (] [ ] * L ] L J » -] Paée; L d L ] L J
1. Petition 2 % 16
20 Annexure No.A=1s Appointment letter 17
dated 29.4.88.
30 Annexure No.A-2: Certificate dated 18
30080 82 1ssued by B.DoOoKatrag
4o Annexure NooA=3s High School Certi- 19
ficate of the applicant.
5. Annexure No.A-4: Certificate dated 15.2.88 20
issued by Tehsildar, Karnailganj,Gonda.
6o Annexure No.A-S53 Representation 21 to 22
dated 10.9.88. | | .
7. Annexure No.A-6s Legal Notice dated 23
19,9,838 given by petitioner/applicant.
= Annexure No.A<7: Impugned Order of 24
termination dated 16.9.88s
9. Annexure No.A-83 Letter dated 4.2.88 25
sent by Distt, Employment Exchange
Officer,Gonda,
10, Annexure No.A=9: Application dt., 6.4.89 26 to 27
sent to the Director, Postal Services,
Uo.P. , Lucknowe
11. Annexure Noo2=103 Order dated 13.12.88 28
passed by the Director,Postal Services.
12. Power of the counsel
Places Lucknow i Q\ _ \l\)‘/

Dateds June  ,1989.

\

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

/

LUCKNOW BENCH

BETWEEN

-

— T —

Jitendra Nath PathaK...eeeseesssoesss .Applicant.

AND

Director '(Postal Services) ,U.P.,

Lucknow & OtherSOQQQooo.ooooonoOooootam ReSPOBdentSQ

UNDER RULE 9

The documents and Paper Book

Counsel for the

( T.N.GUPTAC
Advocate

&pplicant,
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!@FORE —THECENTRAL ADM“ 7 INISTRATIVE TRIﬁUan LUCKNOW BENCH.

BEIWEEN

&n 1Sy )&"; ()
A

Jitendre Nath Pathak, s/o Sri Janardan Presad

Pathak, r/o Village and Post Chauhan Purwa,

DAOEIICt GondBueenenencnsnsnsnnsnansnsn s APPLICANT.
AND

Director -(Postal Services), U.P;

Luc]mow and ﬁnothero...................oRESPONDEN’l’S

DETAILS OF APPLICANTS

1. Particularo of Applicants Jitendra Nath pathek

(i) Name of tha applicants Jitendra Nathnolk: Pathak
‘(11) Namz of Fathers Sri Janardan Presad Pathak

(iii) Age of Applicants 51 Ye2rs 6 Months & 6 days
- on 1.7.89(Births 24,10, 37)
(iv) Dzsignation and office

in which employed or Branch Post Master,

was last employed ceasing Post Office-Chauhan Purwa,

to be in service. District Gonda.
(v) Office Addresss Not in service at the
present time,
‘(vi) Address for service Jitendra Nath pathak,
of notices s/o Sri Janardan Prasad

pathak, village ard post
Chauhanpurwa, Distt, Conda,

fatdedhe
2. Particulars of Respondentss

(i) Name of respondentss 1. The Director (Fostal:
Services) ,U,P.,Lucknow,

\},& 2. Superintendent of Post
i Offices, Gonda Division,
e Gonda,

3, Union of India, n;_:réug?m:
Rinaster of Communicatior

\ C}W /9/ Postal tment "
\307 m@ NZ: De}_%?;par " PN i
4 Laddnn v \bawmo

N 38 Rawma Reawet kYl adc ’,
R_i\*, ka&—g&_ CA/\L\/V\MV\I?,V\f\,JC‘\\‘ Dull Bowela



3.

‘(ii) Name of Father/ " Not known.
Husbands

(1iii) Age of Respondentss Not known.

(iv) Designation and 1. The Director, Postal
Particulars (Name Services, U.P.,Lucknow,
and station in which
employed) . 2. Superintendent of Post

Offices, Gonda Division,
Gonda,
(v) Office Addresss As ajove.

‘(vi) Address for service
of notices: As aboge,.

3. Particulars of the Orderss
a%aIﬁsE which agEI 1cation
s mades
(1) (a) order No.A-1l3-Chauhan Purwa,
Gonda dated 16.9.88 passed by
the Superintendent of Post Offices,
Gonda Division, Gonda by which the

applicant!s services has been ille-
gally terminated:; and also

(b) Order No.RDL-Staff/C~-3/88/3 dated
13.12.88 passed by the Director;
Postal Services,U.P.Lucknow by which
applicant’s nfmix Review application
atainst his illegal termination order
has been rejected,

(i1) Dates 16,9,88 and
13.12.88

(1i1) passed bys 1. Superintendent of Post
Offices, Gonda and

2. Director, Postal Services
UepeoLannOWo

With reference to Annexure No.VII & X
(iv) subject in brive'fs

The applicant has been illegally
and arbitrarily terminated by the Superin-
tendent of Post Office, Gonda Division,
Gonda vide Office Order No.A=113/Chauhanpurw
dated 16.9.88, Aggrieved by the said
order, the applicant preferred Review
Application before the Director, Postal
Services, U.P.,Lucknow which has also
been arbitrarily, illegally and without .
examining the merits of the case, rejected
causing substantial injury and injustice to
the applicant, hence, this application
is being filed before this Hon'ble
Tribun&l.

AV W Prog
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4, Juriédiéi:idn of the 'I‘ribunals

The applicant declares that the
subject matter of the ordar against which
he wants redress is within the jurisdiction
‘Of the ﬂibunal.

5. Limitations
The applicant further declares
that the application is within the limitation
prescribed in Section 21 of the Administrative
Tribunals Act, 1985,

6., Facts 615 the cases

'(a) That the applicant was appointed
as Branch Post Master at Branch Post Office
Chauhanpurva, District Gonda by the Superin-
tendent of Post Offices, Gonda Division,
Gonda on 29.4.88 vide his Office Order No.A=113/
Chauhanpurwa and the applicant had joined on
the said post on 2.5.88. A photo copy of the
appointment letter dated 29.4.88 is filed
herewith as Annexure No.A=i to this application.

(b) That the applicant is the permanent
resident of village Chauhan-Ka-Purwa, is
matriculate and was selected through the
Enployment Exchange Office Gonda, It is further
stated that the applicant is a respectable person
of the locality and the village and he remained
Pradhan of his village for about 9 years, The
phatwrryz typed true copy of the certificate
issued by the Block Development Officer
Katara Bazar, Gonda is filed hereﬁith as

i\nnexure NooA=2 to this application.

U-#e5 9/% ¢rag-
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(c) That the applicent has passed his High
School Examination in the year 1959 from the U;P;
Board Allahabad in Second Division, A photctat copy
of the High School Certificate is filed herewith

as Annexure Noo.A=3.

(@ "I‘hat the applicant is a person of sound
economic status inasmuch as he owns and posses 7.92
acres of agricultural land and his income is about
Rs, 9000/~ and six hundred per year, A true copy of the
certificate issued by the Tehsildar Karnailganj, Gonda

is being filed herewith as Annemire No.A=d.

(e) That tne appiicani’s famiiy*'s background has
also been very gooa aiways ana sound inasmich as previously
his uncle Raj Narain was Govt, employee and held the
post of B.P.M. till 15.1.88and prior to this when this
Branch Post Office was opened in 1958, then his elder
z uncle was appointed on this post and after his
retirement from this post, said younger uncle Raj
Narain was appointed.

(£} That the applicant himself nmxwkdngd
served the Government prior to his appointment
as B;P.M. in the Health Department but he had
resigned from the said job on his own account due to
family circumstances in the year 1967 and it is
submitted that dquring the 7 years Government Service
his service record was unbla'mished and excel lent
throughout.

PR3/ Yrpa
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.(g) That the applicant owns and posses
good and spacious Pakka house and being suitable
‘place and for public as well as the Post office
was situated in the building of thé applicant.

(h) That due to the fact that the applicant
is financially very sound and respectable person as
stated in the foregoing paras, some persons bearing
ill-will against the applicant, guided by their
selfish motive and interest and damaging the interest
of general public with malicious and ulterior motives
by ill eéally satisfying the local departmental
authorities, got some manipulation with the vested
interest, succeeded in terminating the services of
the applicant. It is clarified that the impugned
orders of termination has been passed with malice in
fact as well as in against the law,

(1) That the applicant under the reasonable
apprehension, as he was threatened to be terminated
from his services, sent a representation on 10.9.88
through Regd. Post to the Superintendent of Post
Offices, Gonda interalia praying that the applicant
be allowed to discharge his duties amicably. A photostat
copy of the representation dated 10.9.88 is being filed

herewith as Annexure No.A-?S to this application.

(j) That further under very grave apprehension,
the applicant sent legal notice through his counsel
Sri T,N.Gupta, Advocate on 19.9.88 through registered

post to S.P.Post Offices, Gonda, P.M.G, and Director,

\St3 9r97 Y725~
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Post Offices, U.P.,Lucknow. A photostat copy of the
said notice dated 19.9.881is being filed herewith

. @s Annexure No. A=§.

(k) That most unfortunately the applicant was
delivered the termination Order dated 16.9.88 on
20.9.88 purported to have been passed under Rule 6
of E.D.A, Conduct and Service Rules 1964 with immediate
effect. The phuc® photostat copy of the temination
order dated 16.9.88 is filed herewith as Anné}mre No.A:-'?.

(1) That in pursuance of the impugned order
of temiz%mgion—, Bhagwati Prasad E.D.D.A. has taken
the charge on the same day i.e. 20.9.88 and in place
of Bhagwati Prasad, his son Balbir Prasad, kts has been
given the charge of E.D.D.A. which is véry rmich surprising

and strange to the applicant.

v(m) That the applicant's work and dcnducﬁ
since the date of appointment till he met thg
unfortunate termination order, has always been very
satisfactory to every one and tﬁere had been no
complaint pertaining to the conduct and sewvices of

the applicant.

(n) That it is submitted and clarified that
the post of B.P.M. Chauhanpurwa District Gonda is
existing since 1958 and the same has not been
abolished and nor it has been upgraded, hence, the
termination order is contrary. to the Circular of the
department and further the applicant can be accommodated
in any of the suitable post.

AP e DB
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(o) That it is submitted that one Lakhnesh
Kumar was very much interested for the petitioner's
post but his name was not forwarded by the Employment
Exchange Office B Gonda, hence, 1n collusion with the
office of the Superintendent of Post Offices, Gonda
manipulated £gk false cases against the applicant
and got issued the illegal t;ermination ordér, A photostat
copy of the letter dated 4.2.88 sent by the District
Employ!r.xen't Exchange Officer, Gonda is filed herewith as
Annemx;e No.A=8 which xx clearly states that the name

of Lakhnesh Kumér was not forwarded for the employment.

(p) That it is submitted that the said
Lakhnesh Kumar used to submit false complaints
against the applicant on frivolous grounds which were
even found false in inguiry. The only subject and
cbject of these complaintss was to obtain the
peti tioner®s post by any hook or croock hence the
petitioner clarified the situation to the Director,
Postal Services, U.P., Lucknow through his application
dated 6.4.89, ‘A photostat copy of the application
dated 6,4.89 is filed herewith as Annexure NooA-9

to this application.

(q) That it has been provided under sub-
rulé(S)of Rule 6 =
6(5) Termination on abolition of Post helds

The provision that the services of an
E.D.Agent are liable to be terminated on the
abolition of the post or upgradation of the post
he is holding has not been incorporated in the E.Do.2,
Agants v(Conﬁuct and Service) Rules, 1964, Obviously

an E.D.Agent can continue to be in service so

\ssFw'2wss o5
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long &s there is a post, wben a post is abolished or
upgraded and if he cannot be accommodated in any
other suitable post there c@n be no other alters
native but to terminate his services indicating

the reasons thereof., It should not be necessary

for this purpose to invoke any rule,®

(r) That it is submitted that neither the
post on which the applicant was working has been
upgraded nor abolished or any charge has been
proved against him and even any reason for his termination
has not beep assigned in the impugned order of termination
hence, the same is malafide, bad in law, arbitrary,
illegal, void and without jurisdiction and also against
the principles of natural justice.

v(s) That the inmpugned oxder of termination
is not legally maintainable and as such the same is
liable to be quashed.

4(t) That the respondent no. 2 has also not
stated any redson of terminating his services and the
impugned oxder is also contrary to the provisions of
Rule 6 of the E.D.A. (Conduct and Service)Rules, 194.

(u) That the applicant has preferred Review
Application under Rule 16 of the Extra Departmental. Serxvic
Rudes before the Director Postal Services, U.P. Lucknow or
16.9.,1988 interalia stating that the order passed by the ¢

3770’3 7% thr2g~
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Superintendent of Post Offices Gonda Division Gonda
terminating the applicant's services was illegal and
arbitrary since the petitioner's work and &nduct

was most satisfactory and he was not charge sheef;ed
etc. and the post on which he was working was also

not abolished hence the impugned order was liable 7

to be quashed but it is stated that the Director Postal
Services has not given the hearing of the case and
rejected the case in a mechanigal way without any sound
reasoning through his Order dated 13.12.1988 which was
served ﬁpon the applicant on 24.6.89. A photo copy of
the impugned Order dated 13.12. 1989 is filed herewith
as Annexure No.A-g to this application.

(v) That it is submitted that it has been

stated in the impugned order dated 13.12.1988 that the

applicant’s services has not been terminated as a

a result of any disciplinary proceedings or misconduct

but since the appointing authority was empowered to

terminate without stating any reasons, hence, the

termination order was valid., It is stated that the said
- observations are perverse and misconceived and are

liable to be quashed.

‘(w) That the opposite party no. 1 ought to
have examined every aspect of the case and should

have given the reasonings in his findings,

(x) That the applicant has sustained irrepareble
loss and injury and is facing great economic hardship
due toc his illegal removal from his service.

AP0/ 9 Y734~
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M(y) That there is no other alternative,
speedy or efficacious remedy is available except
knocking the doors of this Hon’ble Tribunad,

7. Details of the remedies exhausteds
The applicant declares that he has availed
of all the remzdies available to him under the reclevant

service rules etc, On

8. Matter mot greemixf filed or pending _
W any other courts
The applicant further declares that he had
not previously filed any application, writ petition
or suit regarding the matter in respect of which this
application has been made before any court of law or
any other authority or any other Bench of the Tribunal
and nor any such application, writ petition or suit is

pending before any of them

9 Reliefs soughts
In view of the facts in para 6 above the
applicant prays for the following reliefss-

(i) That the applicant’s termination order
from his service as Branch Post Master
contained in Annexure No. A-7 and A=10 may
be quashed and he be allowed to resuma his
duties with immediate effect,

(1i) That he may be treated on duty since

169,88 with all economic benefits i.e. pay, D.A

and seniority.
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(11i) That the cost of this petition be
awarded to the appdicant.
10, Interim order, if any, prayed fors
T That the post of Branch Post Master, Branch

Post Office, Chauhan Purwa (Katra Bazar), Gonda
on which the applicant'was working is still vacant

which may not be filled in by any fresh appointment

without considering the claim of the applicant
during the pendency of the present application
or any other suitable order or direction be
passed in favour of applicant in the circumstances
of the case for securing the ends of justice and

equity,

11, In the event of application being
sent by registered post, it may be
stated whether the applicant desires
to have oral hearing, at the admission NO.
stage and if so, he shall attach a
self addressed Post Card/Inland letter
at which intimation regarding the date
of hearing coukl be sent to him,

.

12. Particulars of Bank Draft/pPostal Order
in respect of the application fees

i) Name of the Bank on

which drawns NO.
ii) Demand Draft Nop NO.
OR
i) Number of Indian Postal DD/5-088867
Oorders
(ii) Name of Issuing Post Aminabad, Lucknow.
Offices

iii) Date of Issue of Postal Orders 11.1.1989 _
iv) Post Office at which payeble s Allahsbad,

b7 079, g
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13, List of Enclosuress

A-13s Appointment letter dated 29.4.88
issued by the Superintendent of Post
Offices, Gonda Division, Gonda,.

A-28 Certificate dated 30.8.82 issued by
Block Development Officer, Katrs,
District Gonda,
A=3s High School Certificate of the applicant
of the year 1959,
A=4s Certificate dated 15.2.88 issued by the
Tehsildar, Tehsil Karmailganj, Distt.Gonda.
A-5; Representation dated 10,9,1988.
A-6: Legal Notice dated 19.9.88 sent by
Sri T.N.Gupta Advocate, Iucknow.
A-73 Impugned order of termination dated
16.9.88.
A~83 Copy of letter dated 4.2.88 sent by
- Distt.Employment Exchange Officer, Gonda .
A-95 Application dated 6,4.89 sent by the
applicant to the Director Postal Services,U.P.
Lacknow,
A-103 Order dated 13.12.88 passed by the Director,

Postal Services, U.P.,Lucknow.

Verif ication

I, Jitendra Nath Pathak, s/o Janardan Prasad
Pathak, aged about 53 years, r/o Village and P.C.
Chauhan Purwa district Gonda do hereby verify that the

contents of paras

* %k@/wm_gﬁ
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are true to my persondal knowledge and paras )
to ______ are believed to be true on legal

advice and that I have not suppressed any material

facts,

BRsrolocxiunt Signature of the applicant

Dateds June “ o 1089
Places Lucknow.

The Registrar
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15,

GROUNDS

Because the impugned orderof termination
is illegal, bad in law, malafide and also
arbitrary and as such the same is liable to
be sgt aside and quashed,

Because the work and donduct of the -
applicant has always been sa‘tisfactery ard
there has been no éonplaints from any comer
regarding his work and conduct., It is further
stated that the juniors to the applicant has
not been terminated,

Because the post of B.P.M, Chauhan Purwa, Distt.
Gonda is still existing since 1959 till date and
the same has neither been abolished nor upgraded
and azm such the applicant's termination is

contrary to the rules.

Because the impugned order is not legally
maintainable,

Because the opp. party no. 1 has not given
Any judicial hearing of the case and has
rejected the review application in a routine

way,

Because any reason for the applicant's
termination has not been stated in the
impugned order of termination as well as in the
order dated 13.12.88 passed in the Review
Application.

”~~
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Go Because the applicant has not been given
any charge sheet, show cause notlce or any
opportunity to put up his case before passing

A of the impugned orders.

It is, therefore, most respectfully prayed
for the following reliefss=

| (1) That a writ, order or direction in

v : the nature of certiorari, aquashing the impugned
orders dated 16.9.1988 and 13.12.1988 contained
in Annexures No. A-~7 and A=-10 tomthis application
be issued:

(ii) That a writ, order or direction in
the nature of mandamus commanding the respondents
X to act in accordance with law and to treat the
R applicant on duty with 211 mense profits w.e.f.
20.9.1988 be issued and he should also be declared

as a regular and permanent omployee;

(iii) That any other suitable, writ order
or direction, which this Hon'ble Tritunal deems fit

and proper in favour of the applicant be passed; and

(iv) That the cost of this petition/application
be awarded tomthe applicant.

Places: Lucknow. :
: - (Jitendra Nath pPathak)
Dateds June ¢ 1989, APPLICANT.
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D . §>3
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' his date of birth dis 24 t? O He shall be
=~ ){1M~‘ guch allpwanoes o9 adn'ua" > Yrom time to time

o Tlordron Notin. ottty crosely under stand that his
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Advoacate

High cournt & Bowd of Hovenue

On behalf of Jitendra Yath Pathak
K:ef............,.-i?&-oeimh Post Huster, Chﬂuhﬁin PUPWa Daw‘if-fxﬁ‘eﬁﬂ“
Mette Gundive : .

Tos v
tupseinterdent Post Orftces,
Hetrict Conda, '

B ity : ,

Under the Llnstructions of my atove noted cliant
Jiterdre ath Pathak FolofhFaie. I glve you the notice on the
follewing faots and olrcumst.inces, ‘ | .

lo That my client had entered in the sarvie® on 2.5.1888
204 since then he 1s discharping his legal dntics ar Ty T Putle
Chaahsn Pupwi, '{stt. Conda pnd he is continaously working
7lth sstisfactory record as there ts no complaint apeinsy
nia frow any quarter. ‘

2e That my cliant wes reorulted and appoint2d aitar
sprlying due and legsl proceduprs, '

da That my client has already sent = repreasantation
d:%8d 10,0488 to you with reascnable apprehension that ona
Lalibnesh cmer son of Ram Yapsash Pathnk of the 2 villagpe
18 poing 10 be appinted on nls OBty und placa in most
1ilogal and arbitrery nann e by 11legally tsking the le gal
and rundangntal right of post of my d ient, '

4. Tht ay citent has legal right %o nold the post ‘“JZ
und in cuse said person or Ay other person §£3 .ppolnted on
the post and ploce or my wlient by resoving bim from his post
then sameytll be quite 11lopil and without Juriszaiction,

It 18y therefors, tols sectice ie glven with the huzble
reguesy thet my dient bv gllcwed to diseharpa his dutfe:. ae
dlschapeing leo lly sng feotuslly end no peruvon chould be
Lopointed onothe post eand ples of Ly ¢llent 1llagsily,
&rbixruy;ly and mslislously, stonervelaa my ciqsnt $hedl be
SsUmpelles o nock the door taa sdminfstrutive Yvribunsl SAVEY
vadrans o and Justices

w3 Py O intormatlon and
“f e to oy
Lo Tha Postuaster General, U.)y,

Lbuck owe R . '
v Ylreciop Pustel Lervices) U.p. o : o\
" et Ferwioes) b e i(Cy =G Y
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IN THE HON 'BLE CENTRAL ADMINISTRATIVE TRIBUNAL,

(ADDITIONAL BENCH, ALLAHABAD),
CIRCUIT BENCH, LUCKNOW

18144(ﬂ3(_
0.A.NO, F 1988
3 ~
/ Y
JITENDRA NATH PATHAK coe APPLICANT
VERSUS
DIRECTOR, POSTAL SERVICES, U.P.,
LUCKNOWY & OTHERS ces ces RESPONDENTS
COUNTER AFFIDAVIT ON'BEHALF
OF RESPONDERTS, 1 TO 3 : '
I, R.S.Singh, aged about 46 years, son ofy/ .~
*‘ | Shri Raj Bahadur Singh, resident of Afim Kotii, Gonda,
ﬁ \ * herelnafter described as the deponent, do heré
9\ affirm and state as under:-

1. That the deponent is Superintendent of Post
Offices, Gonda, respondent No.2 in the present clzim
application and he §s~also competent to affirm this
affidavit on behalf of respondents 1 and 3.

N\ -~
| {f%ﬁ//{ \? 2. That the deponent has read snd understood the
: é@ﬁﬁf§§50\}f; contents of the claim application and he is well conver-
i &?S&AﬁJIgff -sant with the facts of the case, deposed to hereinafter
}¥?:g;; a
3e That before glving parawise replies to the
claim application, the followling facts are stated by way
of brief:-
BACKGROUND TO THE CASE
%% o (1) That since the post of ED Branch Post M~ "
‘ !
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Chauhanpurwa, District Gonda had become vacant due to
retirement of Shri Raj Narain Pathak with effect from
16.1.1988, the Employment 0fficer, Gonda was requested
by the Superintendent of Post Offices, Gonda, through
his letter dated 5.1.1988 to submit the 1ist of suitabl
candidates upto 4.2,1988. Accordingly a 1list containing
the names of four candidates - Shri Jitendra Nath Paths
Shri Maden Behari Shukla, Shri Udit Narsin Pathak and
Shrl Anjeni Nandan Pathak was received from the Employ-
-ment Officer, Gonda on 28.1.1988 by the office of
Superintendent of Post Offices, Gonda. Thereafter the
second 1ist containing the name of only Shri Lakhnesh
Kumer Pathak was received by the office of the Superin-
-tendent of Post Offices, Gonda in the after-noon of
4.2.1988. However, the second list, as received by the
receipt branch of the office, was transferred to the
concerned establishment branch on 5.2,1988 and thus the
official stamp with date was affixed on 5.2.1988.

(i1) Thet, at that time, the name of Shri Lakhn
Kumar Pathak was not considered for appointment on t).
post of ED Branch Post Master, Chauhanpurwa. But the
names of the four candidates of the first 1list received
from the ﬁgployment Officer, Gonda were cbnsidered and

Shril Jitendra Nath Pathak was selected for the post and
a provisional appointment letter was issued to him on

29.4.1988 and accordingly he took over as ED Branch Posq

Master, Chavhanpurwa on 2.5.1988, after-noon.

(ii1) That on a representation made by Shri Lakhnes!
Kumar Pathak to the Director, Postal Services, Lucknow,
the Director issued the instruction that the nome of
Shri Lakhnesh Kumar Pathak also should be considered
along with the four other candidates on the basis of

merit. /};
/
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(iv) That in the meantime verification of characte
and antecedents of Shri Jitendra Nath Pathek, who was
provisionally appointed, was sought from the Superinten:
-dent of Police, Gonda, But at that time no satisfactor:
report was received from the police. At this juncture
the Director, Postal Services directed the Superinten-
-dent, Post Offices, Gonda to hold fresh selection
after considering the name of Shri Lakhnesh Kumar
Pathak also. Under these circumstances, the services

of the petitioner Shri Jitendra Nath Pathek, who had
been provisionally appointed, were terminated under
Rule 6 of Posts and Telegraphs EDA (Conduct and Service
Rules, 1964 through a simple termination order dated
16.9.1988 without assigning any reason and a memo of
this regard was served on the applicant on 20.9.1988.

A copy of the aforesald termination order dated
16.9.1988 has been filed as Annexure No.A-7 to the
claim application.

(v) That thereafter on 15.3.1989, the District
Magistrate, Gonda intimated that Shri Jitendra Nath
Pathak had been acquitted by the competent court of
law, and, as such, his character was verified as

satisfsctory for government service.

(vi) Thét in compliasnce with the directions of the
Director, Postal Services, U.P., Lucknow, a fresh
selection for the post of ED Branch Post Master,
Chauhanpurwa was held and the names of all the five
candidates, including Shri Jitendra Nath Pathak and
Shri Lakhnesh Kumer Pathak were duly considered. In
this selection the merit of Shri Lakhnesh Kumar Pathak
was found better than any other candidate, as he had
secured 64% marks in the High School examination by

Contd. L ] .4
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fulfilling all other conditions laid down for the post.
Accordingly Shri Lakhnesh Kumar Pathak was provisionall:
appointed on the post of ED Branch Post Master, Chauhan-
purwa through the office memo dated 23.6.,1289 of the
Superintendent of Post Offices, Gonda and he has been
working on the post since 26.6.1989 after-noon,

(vii) That since Shrl Laskhnesh Kumar Pathak has
been appointed as ED Branch Post Master and he has been
working on the post since 26.6.1989 afternoon, he was a
\—\¥

necessary party to be impleaded as one of the opposite
parties, but the petitioner has deliberately avoided to
implead him as an'opposite party. Consequently this
claim application is liable to be dismissed on this

ground also}

4, That the contents of paras 1 and 2 of the

claim application need no reply.

5, That in reply to the contents of para 3 .of
cleim application, it ié submitted that the orders as
passed by the opposite parties, referred to in this

para, are perfectly legal, just and proper and there is

nothing illegal or arbitrary about these orders.

6. That the contents of paras 4 and 5 of the
claim application need no reply.

7 That the contents of sub-para (a) of para 6

of the claim application are not denied and it is
submitted that he has not been working on the post
since the termination of nis services, about which
termination notice was served on him on 20.9.1988.
Further, Shri Lakhnesh Kumar Psthak after his aproint-
-ment has been working on the post with effect from

26 06 ° 1989 a.ft er"noono

Contd...5
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8e That the contents of sub-paras (b), (e¢) and (d)
of para 6 of the claim application are not denied,
However, it is submitted that while the petitioner also
fulfilled other conditions, Shri Lakhnesh Kumar Pathak
had secured better marks than the applicant Shri Jitendr:
Nath Pathak in the High School examination, and, as such.
he was found better in merits than the present applicant

9. That the contents of sub-para (e) and (f) of
para 6 of the claim application, being irrelevant for

the purpose of the present case, need no reply.

10. That the contents of sub-pera (g) of para 6 of

the claim application need no reply.

11. That the contents of sub-para (h) of para 6 of
the claim application are ndt admitted and the allega-

-tions contained therein are denied,

12, That in reply to the contents of sub-para (i)
of para 6 of the claim application, it is submitted that
necessary action on hls representation dated 10.9.1988
as received in the office of the deponent on 12.9.1988

was taken.

13, That in reply to the contents of sub-para (j)
of para 6 of the claim application, it is submitted that
necessary action was taken on the notice referred to in

this sub-para of the claim application.

14, That in reply to the contents of sub-para (k)
of para 6 of the claim application, the'deponent has bee;
advised to state that the termination order dsted

16.9.1988 is perfectly legal, just and proper.

15, That in reply to the contents of sub-pera (1)
of para 6 of the claim application, it is submitted that

Contds..6
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the services of the applicant were terminated vide
termination order dated 16.9.1988 and he has not been
working on the post since 20.,9.1988, Further, since
26.6.1989 the newly appointed ED Branch Post Master,
Chauhanpurwa has been working on the post with effect
from 26.6.1989 after-noon. In this connection, it is also
submitted that for the period of few days intervening

the charge of ED Branch Post Master, Chauhanpurwa was ’
temporarily given to ED Delivery Agent Shri Bhegwati
Prasad,

16, That in reply to the contents of sub-para (m)
of para 6 of the claim application, it is submitted that
Case Crime No. 59/78 under sections 302/20/120-B I.P.C.
was registered against him in the records of Police
Station Katra Bazar, Gonda,

17. That in reply to the contents of sub-para (n)
of para 6 of the claim application, it is submitted that
the simple termination order, as made under Rule 6 of the
Post and Telegraph (Conduct and Service) Rules, 1964, is
perfectly legal, just and proper.

18. That with reference to the contents of sub-para
(o) of para 6 of the cleim application, it is submitted
that from Annexure No.2-8 mentioned in this para, is
itself evident that this list was issued by Employment
Exchange, Gonda on 27.,1.,1988 as mentioned in the top of
the 1ist but in order to misguide in the end of the 1list
dated 4.2.1988 has been mentioned. As a matter of fact,
the 1ist of four candidates as mentioned in Annexure No.
A-8 was received in this office on 28.1.1988 under
Employment Exchange, Gonda letter No.BC/2/P0s/88/503
dated 27.1.1988, Subsequently in ofher list dated 4.2.88
containing the name of Shri Lakhnesh Kumar Pathak was
Contd,..7
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recelved at the office on 4.2.1988 but from receipt
branch of the office, the second list was transferred on
5.2,1988 to the respective establishment branch of the
office while the lést date of receipt of 1list was fixed
as 4.2,1988. Since the second 1list was received in
respective establishment branch offi 5.2.1988 after due date
1.e. 4.2.1988, the second 1ist was not considered. On
representation of said Shri Lakhnesh Kumar Pathak, the
Director of Postal Services, U.P., Lucknow decided that
when the second list was received on due date i.e.
4.2.1988 1t should be treated as received in time, the
transfer of the 1ist from receipt branch to establishment
branch in the same office on next dsy has got no effect.
Under such circumstances, the name of Shri Lakhnesh Kumar
Pathak was also considered amongst all other four
cendidates in which the name of Shri Jitendra Nath Psthak
was also included. Out of all the five candidstes, Shri
Lakhnesh Kumar Pathak,who has got highest 64% of marks in
High School examination, fulfilling all other conditions
of apvoointments,was selected and appointed sgainst the

said post.

19. That the contents of sub-para (p) of para 6 of
the claim application are not admitted and the allegations

made in this sub-para are denied.

20. That in reply to the contents of sub-para (q) of
para 6 of the cleim application, the deponent has been
advised to state that there is no sub-rule 5 of Rule 6,
which 1s reproduced zs under:-

"6, Termination of Service:

The service of an employee who has not
already rendered more than three years'

continuous service from the date of his
appointment shall be 1iable to termination b

et -
- : Contdcoos
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the appointing authority at any time without

notice."

In fact, the provision, which has been
reproduced, miskead and called Sub-rule (5) of Rule 6 is
in fact one of the instructions of the Department of the
Government, produced parawlse below Rule 6 in the Book.
This instruction is not relevant for the present czse
and it does not support the claim of the applicent in eny

manner,

21. That in reply to the contents of sub-pars (r)
of para 6 of the claim application, it is submitted that
the contentions raised and the allegations made therein
are denied. Further, 1t 1is submitted that the question
of upgrading or abolition of the post 1s irrelevant for

the purpose of the present case,

22, Thaet in reply to the contents of sub-paras (s)
and (t) of para 6 of the claim application, the deponent
hes been advised to state that the termination order,as
issued under Rule 6 of the Post and Telegraphs (Conduct
and Service) Rules, 1964, is perfectly legal, just and
proper, as the termination could be made without assignin

any reason.

23, That the contents of sub-para (u) of para 6 of
the cleim application and the contentions raised in this
sub-para are denied. It 1is stated that the Review Applica
-tion was duly examined and it was rejected giving
sufficient reasons, as 1t is evident from the order dated
13.12.1988 contained in Annexure No.A-10 of the claim
application.

24, That the contentions raised in sub-pzras (v) to
(x) of para 6 of the claim ppplication are emphatically
denied. Contde..9 /™
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25, That the contents of paras 7 and 8 of the

claim application need no reply.

26. That in reply to the contents of para 9 of the
claim application, it is submitted that the impugned
orders are perfectly legal, just and proper and in view
of the position stated above in this counter affidavit,
the applicant 1s not entitizg to any relief sought in th

present application,

27 That the contents of para 10 of the claim
application zre not admitted and it 1s stated that the
post is not vacant and Shri Lakhnesh Kumar Pathsk
appointed as the ED Branch Post Master, Chauhanpurwa has
been continuously working on the post since 26.6,1939,
As such, the applicant is not entitled to any interim
order by way of interim relief.

28, That the contentsgf of paras 11, 12 and 13 of

the claim application need no reply.

29. That the deponent has been advised to state
that there is no infringement of any right of the
applicant and there 1s no violation of any provision of
law. Further, no injustice has been caused to the

applicant,

30. That the deponent has been advised to state
that in view of the position stated above in this counte
affidavit, the claim application is not sustainable in
law and the applicant is not entitled to any relief
sought in this application, which is devoid of any merit
and 1s liable to be dismissed with costs.

LUCKNOWs { zg QL .

&
DATED: November O » 1989, DEP

Contd...10
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VERIFICATION

I, the gbove-named deponent, do hereby verify
that the contents of paras 1 and 2 of this affidavit are
v
true to my own knowledge, the contents of paras 3 R ) R%

are true to my knowledge dérived from the official records
and the contents of paras Eol t 20 &

are believed by me to be true on the basis of legal advice
No part of this affidavit is false and nothing m-terial

has been concealed. So, help me God.

LUCKHNOW: ' -
= J OS,
DATED: November& ,1989. DEPONENT

I ldentify the deponent, who is persohally known

-

to me and has signed before me.

Advocate,

Solemnly affirmed before me on® {1 &9

at Qoo Afbi/./x—.'—[i}. by shri RS- Sim?r"\

the deponent, who is identified by

Shri N.g- Randhawa

Advocate, High Court, Lucknow.

I have satisfied myself by examining the deponent that
he understands the contents of this affidavit whiceh have

been read over and explained to him by me.

OATH COMMISSIONER
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Jitendra kath Pathak ess ipnlicante.

Versus

Director Postal services, U.P.

Lucknow and others «ee+e Hespondent.

REJOIiDER AFFIDAVIT Cl. BEHALF oF
PETITIOLER TC THE COULTER AFFIDAVIT
FILED BY S3I R.S.SILGH O BEHALF
RESPOLDELT iCa* 1to 3,

I Jitendra Lath Pathak aged about 53 years son

™

of Sril Jenardan Prasad Pathak,Resident of Village and

}y* Post (ffice Chauhan Purwa,District Gonda, the deponent,
" ,
>

do hereby solemnly affirm and state on osth as under:-

2

G 1. That the deponent is the applicant himself
p o
’ £ ‘C" o . ' ) o
Qf i s > 3%} in the above claim petition as such is fully
¢ v2a (S ) ’

Ly, A
“./f\ ‘\7__ Ql‘llt ¥ :,3

.

‘Aﬁi conversant with the facts of the case stated
i . .

s hereunders:-
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That the contents of the counter affidavit filed
by Sri R.S¢Singh on behalf of respondent no.l to
3 has been readout and exnlained to the deporent

who has under stood its contents thereon.

That the contents of para 1 to 3 of the Counter

affidavit needs no reply.

That the contents &f mama first part of para 3(i) c
of the conter afficsvit is not disputed but the
second part of said para as stated are not correét
hence denied. It is specifically denied that the
name of Sri Lakhunesh Kumar Pathask was also‘senﬁ
by the Employment Exchange office Gonda on

4,2.1288.

That the contents o: 3(ii) of the ccunter

a3}
o
Qay
=
(O]

affidavit are not denied.

That the contents of para S(iii)'of the ccunter
affidavit are not correct hence denied.

That the contents of para 3(iv) end 3(v) of the
counter affidavit as stated are not correct
nence denled. It 1s specifically denied that any

gdverse report against the Charector of the



oy

deponent making him un-fit for Government service
was ever sent by the Police or District Magistrate
Gonda. It is further added that Sri Lukhhesh Kumar
who 1is also the resident of deponent's village
bears 111 will and enimity with the deponent

nd since hils nszme was not forwarded timely by

-

[A)

the District Magist.ate/ Employmept BXchzange

office Gonda, ne started to sending false complaint:
against the deponent in frecitious gronds with
mal.fide intention. It is further stated that an
enquiry said comvlaints were found fals =né

that since the selecticn

(o)

wrong. It is also adde

of the deponent was mede in accordance with the

Lo

law and tLeip'ocedu“e, tnere was no any legal
necessdty for holding fresh selection.

That the contents of para 3{(vi) as stated are
denied anc it is stated that since the applicants
selection was made in accordsnce with law zné the
procedure and there was no anu report ageinst the

devonent's character either from the Local Folice

or District Magistrate hence there was ne necessgits
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10.

11.

-
for the secon@ seleétion. in which Sri Jitendra
wath Pathak was selected as such he second
selection was 1llegal and void.

That so far para 3{viii) of the counter affigdavit
1s concerned, it is stated that the deponent is

submitting a seperate applicetion for impleading
Sril Lukinesh Kumar Pathak as necessary respondent

nOoA.:o

That the contents of para 4 needs no reply.

That the contents of pera 5 of the counter affida-
vit are denied and it is stateé that #&mpugned orde
-r's are 1llegal,contrary to law and had been pssse
~d in gress violution of law in an arbitrary

mannersSe

That the contents of para € and 7 needs no
Teplye.

That the first part of para 8 of the counter
affidevit are not disputed that the second part
of seld para as stated are denied and it is
stated are denied and it is ststed that Sri

Lakhnesh Kumar's name - as not forvarded by the
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by the employment exchange orfice
he was not 1lligzible to be considered
selection.

That the contents of para 9 as stated are

denied and it is sftated that sub-nzra(c) and (f)
of para € of the petition are very much relevant

te the present case.

L))

That the contents of para 10 needs no renly.
That the contents of para 11 as stated are

denied and the fact

145}

stated in sub-para(b) of

para wof the claim petition are reitterated.

That the contents of para 12 and 13 as stated
are denied and the facts stated in sub-para

¢i) and (j) of para 6 of thé claim petition

are re—itterated.

That the contents of para 14 are denied and

the facts stated in sub-pzra(k) of para 6 of the
claim petition are reitterated. It is further
added that the impugned order of termination
dated 16.9.88 1s illegal arbitrary and impropar.

That the contents of para 25 needs no renliye
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That the contents of para 16 of the counter

affidavit are denied and it is stated that

195)

o

‘_l.
wind

case wvas registered on false fzcts consegque-
ntly the aoplicant was acqguitted anc discharged
from the all charges. It ig further added

that neith:r the local nolice nor the District
ragistrate Gonda has ever send any report to

)

respondents no.1 that the devonent was not fit

for time service in the departmaite

That the contents of para 17 are denied and
the facts stated in para 6{(i) of the claim

petition is reitterated.

ms

That the contents of para 18 as stated are
denied and the facts stated in para €{o) of the
claim petition are re-itterated.

That the contents of para 19 and 20 as stated
are denied énd the facts stated in para 6(p) and
(g) are reitterated.

That the contents of para 21 mf and 22 of the

counter affidavit are also denied ang the facts

10
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stated iIn pera6(r) (e) and (j) of the clai,m
vetiticn are reitterated. it is fain stated that
tne impugned order of termination are illegal

and are liable to be quashed.

That the contents of para 23 are denied and
the facts stated in para 6(4) of the claim
petition are reitterated.

That the contents of para 24 are also denied
and toe facts stated in para 6( ) to (%)

the petition are reitterated.
I

]
jny
(o)

d-
ct

ne centents of pava 25 needs no reply.
Thet the contents of para 16 and 27 of the
rcounter affidavit as stated are denied and the
contents of para of para 9 and 10 of %he petition
are reitterated. It is further stated that the
impugned order of terminsztion is‘illegal void

and 1s liszble to be guashed.

That the contents of pera 28 needs no reoly.

That the contents of para 29 ang 30 are also

denied and it is stater that the claim petition
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deserves merrits and is liable to be allowed

with cost to answering deponent. \“Zﬁﬂ571
' ¢

- V .
, A
Lucknouwslated | ﬂ‘\Q ‘ Deponent.
e I the abovenamed deponent do hereby verify that
Pt [ R -
CERQR o “‘E\\
O -0 ‘?}\-.*} .
Ll - N "’/‘\: . , n s s .
as Cq . Zhhe contents cof paras 1 to 30 of this affidavit are
.5 ' ia L P h
'\ '5‘. -4‘.3.‘7/,4‘., 'C:‘:"o Y .
A\ '3 ttrue to my personal knovledge. Lo part of it is false
R s - . -
\‘f,‘;% LZO

v and nothing material has been concealed, so help me

God. v »,‘W
od \\j@ﬁ%ﬁﬁf/

Lucknow:Dated }lq-lél Denonent.

I identify the deponent who has singned
before pe .

Solemu'ty affirmed before me on =4 9] atjowyy a m/pa
by the deponent wvho has been identified by 3ri T.N.
Gupta iAdvocate cof this court.

I have .ully satisfied myself by examining the deponent
that he has fully understood the contents of this
affidavit which have been readover and explained to

him by me. ’
;- ceantTg iy

Qath Commissioner.

/- “ )



IN THE HON!'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BRACH,LUCINOW.
M. PN Ws\agg, )9,
Cehel0e154 of 1988(1) ‘

Jitendra fLath Pathak +«sApplicant.

Versus

Directos of Postal Servicas,U.P.
[ . “
Lucknow and others « s o2esnondents.

APPLICATION FOR IMPLEADMLWT ©F SERI
LAKIARSE KUMAR PATHAK AS WECESSARY
RLSPCiDE.: ITE PARTY HO-d4

The applicant most"?espectfuily showcth as
unders-
1. That Sri Lakhnesh Kumar Pathak son of Rar
Ganesh Pathak Resident of Village Chauhan

Purwa,uistrict Gonda is resident of applicant's

villags who bears enemety with the applicant.

2e That said Lekbnesh Kurar Pathak was himself

very much Insterested in getting his selection

—-—--2
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as Branch Post HMaster,Chauhan Purwa District

Gonda due to enmity with the applicant.

That the nazne of said Lekhnesh Kunar Pathak

was not forvarded by the Emplovment Exchange
cffirer Gonda well in time and the names of 4
sulteble candidates including the 2pplicant were
forwarded and the applicant was fouand most
sultable aﬂé was selected as Branch Post Master,

P.0. Chauhan Purwva,Gouida.

by}

that sald Lekhnesh Kumar Pathak further stariea

senling false compleints on frevelaves zgrounda

zgaingt the applicants in collusion with

resporident no.l and 2.

That the main object of Sri Rakhnesh Kumar Pathak
vas Lo acquire the applicant's post by any hoock or
vork in ccllucsion with Opposite Party no.l and

2 and got terminated the applicaunt iliegallyo

That in para 3{(¥II) of the C.i. 1t has bzen stated
that Sri Lakhnesh Kumar Pathak was a nscessary
Opposlite Party and it was neceesary to impleaded hilr

as necessary respondent no.4e
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wdne
7. That in thz interest of justice and equity the
iupieadment of Sri Lakhnesh Kumar Pathak as

Opposite Party no.4 is very much necessary.

8e That it 1s therefore mare respectfully prayed
trat Srl Lakhnesh XKumar Pathak son of Ranm
Ganesh Pathak ,Resident of Village and ?ost
O0ffice Chathanpurwa district anda be impleaded

and arrayed as respondent noe4e.

9., That after para 2(1) of the claim petition the

following words mey kirndly be allowed to be

added for the caite of Justice and ecuity.

* 4, Sri Lakhnesh umar Pathak son of
Ram Ganesh Patnak,Resident of Village
and Post 0ffice Chauhanpurwa,Districet

Goncdaes "
e
Lugknoushated. |49y Applicant,
Yerfication

1 the abevenamed applicant , do hereby verify
that the contents of paras 1 to 9 of this applicatien
are true to my personal knowledge. No part of this

application 1s false and nothing material has been



e

o
concealed, so hslp me God.
Lucknow: Dateds !l+\9) Applicant, 3\0\ J&g
\)ﬁ

AN

Counsel for the avplicant.
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In the Hnon'ble Central Tribunal ( Administrative=),

( 4dd it ional Bench, Allahabad )

Oe 4, No, 154 of [QSQ (L)

Jiterdrsg Nath Pathagk . dpplicant

Versaus
Director, Postal Services, U,P.

Lucknow amd otherseesccsccssecesseRespondents

Counter affidagvit

( On kehalf of responient No, 4 )

I, Lakhnesh Xumar Pathak, aged about 30 years,
son of Sri Ram Ganesh Pathsk, resident of village
amd Post Off Ice Chauthan Purwa, District Gorda, do

hereby solemnly affirm and state as under: -

1. That the deponent has been Implesded as
respondent no.4 In the above noted claim petition
ard is fully conversant with the facts deposed +'i
hereunder, The deponent has thoroughly gone

through and the averments of the claim petition

having been read over to the deponent, the deponént

has fully understood the contents of the ®x claim
petition and 1s preferring the following parawise

reply 3

2 That the contents of paragrasphs 1 and 2 of

the clalm petition do not call for any reply.

\

\ /
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3. That the contents of paragraph 3 of the
claim petition are deniel as alleged and it is
suimitted that the orders passed by opposite
parties mos.1 to 3 refefred to in this paragraph,
are perfectly legal, just and proper and there is

nothing illegal or arbitrary.

4, That the contents of paragraphs 4 amd 5

of the claim petition need no reply.

S. That the contents of paragraph 6 (a) of
the clalm petition are not denldl, It is
respectfully submitted that the pet it loner has

not been working on the post since the termlnat ion
of his services with respect to which termination
of notice was served on him on 23.,9.,1988 and the
deponent after hls appointment has been worxing

on the post with effect from 27.6,1989 after-noon,
The photostat coples of the letter of appo Intment
of the deponent dated 23.6.1989, charge certificate
dated 22.6.19890 and charge-fard dated 27.6,1939
are beling filed ﬁgi herewith as Anpnexures nos,Cl,
C2 and €3 respectively to this counter affidavit,

6. That the first sentence of paragraph

6 (b) are not denled but the rest of the contents
are denied being incorrect. It is submitted that
he is not a respectable person'of the locallty

|
and the village, No-doubt he was Pradhan g
3
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of the village for some=-time but due to his mis;
conduct he was not elected again., Moreover, his
character in the loecal police record was also not
recorded as satisfactory. 4t the time of verifica-
tion of character of the petitioner ty the
Superintendent of Post Off ices no satisfactory
report was received from the Superintendent of
Police, Gonda as a criminal case Crime No,50 of
1978 under Sectlons 302/20/120-B I.P.C. was
reg istered against hinm,.

—
7. That the contents of paragraphé(c) of the
claim petition are not denied, Howevef; it is
sutm itted that while the petitioner fulfilled
the cond it ions required; the dep onent had secured
better marks than the petitioner Sri Nitendra Nath
Pathak iIn the High School examination, and, as such,

the deponent was found better in merits than the

{“ pet it ioner,

8. That the contents of pars 6 (d) of the
claim petition are mot denied, It is further
submitted that the petitioner Jitendra Nath Pathak
took various loans from tﬁé varlous Societies and
banks but he could not be able to repay the 1loans
and therefore, it ig respethully submitted that

the financial position/cond it ion of the petitioner

Y—
is not sound, Photostat coples of &n application

along with rep ort of the Branch Manager, Zila Sahkar!

Bank Ltd, Gormda ard an xgk auction proclamat ion of

L N —_—
At ST <l Yl ech _ ,
- Uttar Pradesh Rajya Sahkari Bhumi Vikas Bank Ltd.,
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Branch Colonelganj, Gonda, relatirg to pebitioner are
being filed herewith as annexure C-4, and G-5 respect-
lvely, to the counter affidavit,
e ,/’9°' That the contents of paras 6 (e),6(f) & 6 (g)

v being lrrelebant need no reply., —

>IP. That the contents of paragraph 6 (h) are
not simitted and are denied as incorrect., It is fur-
ther sutmitted that the financial cond ition of the
petitioner is not sound as it has alresdy teen
stated in paragraph 8 of this counter affidavit that
the petitioner has taken various loans and he could

not repay the sanme,

«
1. That the contents of paras 6 (1) amd () of
— deponent ..
the claim petition are deniad since the pmkikimnex

has no knowleige about the same,

12, That with respect to the contents of para
6 (k) of the claim petition, the deponent is advised
¢>» to state that the termination order dated 16.9.1988

is perfectly legal, just and proper;

13, That in reply to paragraph 6 (1) it is
respectfully submitted that services of the petitioner
were termlinated vide termination order dated 16,9.1988
and he has not bteen working since 20,9,1988 wheress

the deponent is working on the said post with effect

from 27.6,1982 after-noon,

14. That the contents of paragraph 6 (m) of the
< = )
SAKRZ( Fw] AT oh claim petitlon are denied being incorrect., Dpring
N

this perlod a case under Section 302/20/120-B IPC was
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reg istered agsinst the petitioner,

15. Thst the contents of paragraph 6 ( n) of

the clalm petition afe denied, The deponent is
advised to state that simple termination order égs as
maie unier Rule 6 of the Post & Telegraph ( Conduct
& Service) Rules,19€4, Is perfectly legal, just and

proper.

1€, That in reply to contents of paragraph

6 (o) of the claim petition, 1t is respectfully
sukmitted that a list confgiﬁﬁng names of four

cand idates vas Issued by the Employment Exchange
Gondz on 27.1.1988 armd it was received 1In the off ice
of the Superintendent Post Off ices Conda on
2XBe1l.1988, Subsequently, another 1list containing
the name of fhe deponent was sent by the Employment
Buchange on 4,2,1988 and it was recelved in the

off ic& of the Superintendent, Post 0ffices on the
sane day l.e. 4.2.1988 at 3 P.ki, 4t this stage it
be proper to mention that the last date for
submission of names of the cand idates was 4,2,1988,
8 photostat copy of the letter B.C.12/Post Off ice/
88/729 dated 9,2,1988 1is being filed herewith as

Annex ure no.G-6 to this counter affidavit.

17. That the contents of paragraph 6 (p) of
the cLaln petition are not edmitted, The allegations

maede in the paragrsph under reply, are denied,

18. That In reply to the contents of paragraph

6 (a) of the claim petition, the geponent has been
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advigsed to state that there is no sub-rule 5 of rule 6

which can te verified from the book itself,

19. That in reply to paragraph 6 (r) it is
)T suimitted that the deponent has been alvised to state
the question of upgrad ing or abolition of the post

is irrelevant for the purposes of the present case,

20, That in reply to contents of paras 6 (s)
and 6 (t) of the claim petition, the dep onent has
been zdvised to state that the termination order as
issued under rule 6 of the Post & Telegraph ( Conduct
& Service ) Rules,1964, is perfectly legal, just and
proper x;; as the termination could be made withsout

assign:'ng any reason.

21. That the contente of paragraph 6 (u) of the
Claim petition are denled, It 1is respectfully
XL» subm itted that the deponent has been advised to state
that the order passed on the Review 4pplication of
the petitioner is a speaking order znd it was
-":ﬁﬁﬁﬁgx rejected after giving sufficient reasons as it is
evigent from the order datéd 13.12.1988 contalined

in annexure no, 4-10 of the clgim petition,

22. That the contents of paragraphs 6 (v) to

6 (x) of the clsim petition are emphatically and

vehemently denied,

ST EVT GTES, ,
_ RESAI 46 23, That 1 reply to the contsnts of paragraph

7 and 8 of the clalm petition need no reply.
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24, Thst in reply to the contents of paragraph ©
of the claim petition, the deponent 1s advised to
state that the impugned orders are perfectly legal,
just ard proper and in view of the position stated
atove, in this counter affidavit, the applicant is
not entitled to any relief sought in the present

claim petition,

25, Thst the contents of paragraph 10 of the
claim petition are denled, Tt 1Is admlitted that the
post is not vacant and the deponent is working on
the said post since 27,6,1989 as will appear from
annexure C-1, C-2 and C¢-3 to this counter affid ovit,

As such the aspplicant is not entitied to any rellef,

26, That the contents of paragraphs 11,12 ani 13

of the claim petition need no reply.

27. That the deponent has been aivised to state
that there 1s no infringment of any right of the
oetitioner and there 1s no violatlon of any provision
of law. further, no injustice has been caused to

the petitioner,

Be That the deponent respectfully submits that
the deponent 1s working for the past four years to
the sstisfaction of the authorities ami in case he 1is
thrown out of the job, he will suffer manifest and

substant ial injury.

29, That the deponent has been sdvised® to state

that in view of position stated above in this
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counter affidavit, the clzim petition is not
maintainable In law and the petitioner is mot
entitled to any relief sought for in the
petition, which is devoid of merit and 1is liable
to be dismissad with costs,

- ST AT S e
March ‘9 1003 Depon:rat

Ver if icat ion

I, the depornent named stove, do hereby
verify that the contents of paras 1 to 17, 35
and .28 of this counter affidavit are true to
my personal knowledge and those of paras 18
to 24, 26,27 and 29 of this counter affidavit
are true to my belief being bazsed on legal advice,

No part of the aff davit is false and nothing
material has been concealed, So Help me God,

——— e,

“ cﬁagr}fa\cg\w{ Q1 6 o
March Y9 , 1993 Deporent

—"
I identify the deponent who kxz is
_ personally known toc me and has signed

before me,

advocsate

sl 9

Sgée nly affirmed before me oNess...
at 'S aJf. /pecby Sri Lakhnesh Kumar Pathak,

the de on@nt,who is Identified by Sri
/\44?«_,6 sdvochte, High Court,
Lucknow BenchjLucknow,

I have got myself satisfied by examining
the deponent that he fully urderstands the
contents of this affldavit,whicg
over and explained to the d#

T T
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
( ADDITIONAL BENCH ALLAHAB4AD )
CIRCUIT BENCH LUCKNOW

0. & NO.154 OF 1988 ( L )
J.ITI;—?\TDRA NATH PéTHpK....'....'. APPLICQNT
VERSUS

DIRECTOR, POSTAL SERVICES U,P.
LUCKNOV; AND OTH mSO ® 6 0 & 06 00 80060608 RQPONDENTS

ANN2XURENo, {~/




4 Jdg

n}g .

P " DEPARTMENT OF POSTS
NS OFFICE OF THE SUPDT.OF PQST orr:ces,
¢ ,.‘a - "/ GONDA DIVISION,GCWDA 271004, .
‘Memo No.A/ \\3§ ud/\ew Ay Ve Dtd.at Gonda the . =23~%-Nq

o7 Shrx.LMV\H\(\..W.MS/U Shri _pousa Gaviaia Prtvrig
:esxdsnt of Village C\nuxAAa~Qnuvv¢u P.O. (\Aﬁ&&

/ﬁjict <§3¢Q§Eg .. _ is hereby provzslnnaiy appointed as

Branch Postmaster C\rog\\,\/\wv\j\\\\rm _his date of birth is - . "
ra Q*7 b3 _ He ghall be paid such allowances as ’

e

P ——.
admios:ble fran time to time.

Shri La¥ivedt Xuwmaoa_ should clearly under stand that s
'appuintment as -BPM -shaill be in.the-nature of contract liable to bé
_termlnated by -him or the undersigned by; notifying the- other, AR
writ:ng and that Be shall also be géoverned by the Poets and telegraphs
Extra Dopartmental sgent(Conduct and Services) Rules 1964 as amended
from timc to timec snd that his services would be terminated if the
previous incumbent is pcinstated and he will have not claim from

the dzpartment. Hc should also understand that if he is subsecquently
found unsuitable aftcr Merlflcatlon of character and antece dent he
shall be discharged forthwith, = - : X o !

2 If thess conditions are acceptabls to him he ‘should communacate
.hzs acceptunce in the proforma reproduced Hblcw,
‘!

The : segurlty bond must be furnished by thu candidate befowe
teklng over the charge of the post,
it One wogk's training stould be given to the newly. appolnted "BPM
should give & declaration that he will keep -the post office and reside
at tho village for which the post office is sanctionad.
3“ -~ It the charge of BPM is not. taken within a seck of receipt of

the memo will be treated as chcclled. |
I o : ' - Supdt, of Postoffices |

.;_, _ B | S | " .Gonda D1v151ono
- - ‘ Gonda—271001. ' .W

) G Yy to: .
: f The-ASPGs/SDIs\bi}§v¥§uv C&MJC\hc w1ll pleosB make neccesary

~Ta: rrangcment immediately after observing all necessary fzgmalties
and rcport compliance. Belfore taking charge of the post the candlﬁatc
should furnish two chargetcr certificates from the respcctive .

gorsuns. He should also the rcquired  declaration complated by the
PM and scnd same to this office for record. One week's training
éghould be given to the newly appointed BPM,

EL—. The Postmaster Gonda Bedwawmper., for information.
The P, F, of the afficisl . '
The cgndidate canecrned,

JnykaAj4b\KhnwAaa ”[QLJ“J L“ g&&g;‘£SQXUALA QgLAjQﬁ&NEﬁZ?(QAauixma}g"

ool ki ,3'\’5*30» 1.2%

-~

e
XA a7 i N
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IN THE HON*BLE CENTRAL ADMINISTRATIVE TRIBUNAL
( ADDITIONAL BENCH ALLAHABAD )
CIRCUIT BENGH LUCKNOW '

0, A NO,154 OF 1988 ( L)
Jmmgﬁ IQATH pATHAKu-oo-oooooo &PLICANT
VERSUS

DIRECTOR, POSTAL SERVICES U,P,
LUCKNOW AND DTIIMS....QCOGOOQCOOREPONDMS

ANNEXUREN, G C—2
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IN THE HOW'BLE CENTRAL ADUINISTRATIVE TRIBUNIAL
{ ADDITIONAL BEVCH 4LLAHABID )
+ | CIRCUI? BENCH LUCKNoW |

0. A NO,1520F 1088 ( L )
JITEIDRA HATH PATHMR. cooevees s APPLICINT
VEES UGS

DIRELTOR, POSTAL SERVICES U,P.
LUCKROY! #ND OTHESsessveveseseso BESPONDENTS

ANN TXUR ENQ. C-3

o -
< :zoma\jm&urzd,
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BEFORE THE DEFUTY REGTSTRAR, ot admiolstrative wiess)

- X g ™ T ()W Bchh ~n \q
CEVTRAL ADMINISTRATIVE TRIBHIEET OO _p_@__},m,_wa

ADDITIONAL BENGU, LUCKNOW. poto of Receipt by Post s

\b77
o, BRegistrat { 3
M \y4 [Q |

. \ﬂ/\/ ‘QJ"Q\/‘}( . } . X +
74N | L\\IC’ JW J e Pathak e . Ap:{?liuando
H."’Y\Qlé B Versus

C/

Ve, Director Post Offices and

v 1Er S . *e Oppo Parties.

¢ t
D/\\ o
;O- A' 1\‘?00 15’)"'//89.

¥, D,
0 =
APPLICATION FOR LISTING OF THE CAST TOR HEIRTIG
The aprlicant begs to submit as under:-
L AN
67 L
g . -
\ pUQM 1. Thst in the above noted cace Counter and Rejsincer
pof ~| ‘
M’Oﬁ N \ hWeve been alrsady exchang n’the case is ripe for
. If) /&/‘7@1 :
29 H . hegring.

2. That the above noted case was listed on 31.5, 1995

v { h
but since then the case hags not been listed for

hearing.
J

WIEREFORE, it is most reswvectfully prayed that

“the above noted case may kindly be listed Hr hesr ing

for securing the ends of justice and equity.

Lucknov. (T <0u

) q (-
Dated: © 3(\--— Cjk;

Counsel for the applicant.
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Tanimal a alrtmes Seber) én the Hon'ble Central Administrative Tribunal,

TGP0 32 SO0 ‘7 A0 ,.g

7

ot Z;:"-“‘G . o Lueknow Bench, Lucknow.

B Sl /) |
0. 5. No. 154 of 198q3§
Jitendra Nath Pathakeeeeeesseses fpplicant

Vse

Director Postal Services
U, P. Lucknow and Otherscecececeso Ee Spondents

.

The Supplementary Counter Affidavit
1s filed herewith, It may kindly be placed

on record,
orto-
Advocate,
Lucknow/Dated -~ Counsel for 4pplicant

October ¢ ,1996 CH()M [(
o



iy" | ,92 0/(8 ’ ‘!'

@_z L Lwd:' c./( Mmﬂﬂf&tlaﬁ'vﬁ "ﬁ‘mvé-uo«»@ L—v\cj(w‘

Tanton] A fmdeeettias Optihernn m mm
[ TI R B N N .
cokn o A W
pf wht f,s CQ

P
B T R Y

APt B O v e

U, o~ -G & No,154 of 198G, 7
Jitendra Nath Pathak 0o Applicant
| Versus

Director Postal Services

U.P.Lucknow and othersceccecossooRespondents

_Supplement ary Counter Affidavit
(On btehalf of respondent No, 4 )

I, Lakhnesh Kumar Pathak, aged about 34
years son of Sri Ram Ganesh Pathak, resident of

village and post office Chauhanpurwa, District

Q’){q}q, O"\’?\QH}E%\ 1. That the deponent 1s respondent no.4 in the

above noted case and 1s fully conversant with the

facts deposed to hereunder,

2 That the contents of the rejoinder affidavit
have been resd over and explained to the deponent,who

has fully uwderstood the same and is preferring the

e
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- 3 _‘ ot :M‘u:':-.‘.“-"-. — -
’ LR 1" e B~ WO
2= -
following parawlse reply to the same, %\
3o Thet the contents of paragraphs 1 to 3 of

the rejoinder affidavit, hersinafter referred to as
'the affidavit', do not require any comment,

4, That in reply to para 4 of the affidavit,it
i1s respectfully sutmitted that it is totally
incorrect that the name of the deponent was not sent
from the Employment Exchange Office, Gonda on 4, 2, 1988,
It has already been stated in paragraph 16 of the
counter affidavit of respondent no.4 ( deponent }
that his name was sent on 4.2,1988 from the office
of the Employment Exchange, Gonda and 1t was received
on the sane day at 3,00 P M. in the office of the
Superintendent Post Offices,CGonda, 4 photostat
copy of letter no.B.x\E’ C. 12 (Post Offices)/ 88/1999
d ated 9, 2,988 hgs alraady been flled as aAnnexure
No,C-6 to the counter affidavit filed by respondent
no. 4 which clearly estatlishes the aforesald fact,

Se ¥hat the contents of paragraph 7 of the
re joinder affldavit, as stated are denied, The

nagme of the respondent-deponent was sent from the

offide of the Emeﬂ)yment Exchange well in time and
> ecelived
o) D .rs, 57yl hen i1t was papwa by the receipt- branch of the
N Superintenient Post Offices, ®nda on 4,2 1988 at
3 PoM, but for the reasons best known to them, it
was tranamitted to the concerned establishment
Branch on 5,2,1988 and thus the name of deponent was

not considered for sppointment on the post of
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l‘s

E,D.Branch Post Master Chauhampurwa, CGonda. Whén
other candidates were informed about their joining
in the sald slection and deponent was not informed,
then the deponent personally went to the Superin-
tendent Post Offices,Gonda and also gave application
in writing but all went in vain, Then the deponent
submitted an application to the Director, Postal
Servige_s,Lucknow requesting him to get the matter
enquired and to pass guitable order, Then the
Director Postal Servie(gs fssued instructions and the
name of the deponent was considefed. 4 photostat
copy of the application dated 15.2,1988 sent by the
deponent to the Director Postal Services, Lucknow

1s attached nﬁ;/ﬁ herewith as Anpexure C-7,.

é. | That t_he reply of all other paras of the

re joinder affidavit has alresdy been sulmitted in
the counter affidavit sworn by the deponent,

Te That the deponent has been advised to
state that more than seven years have passed and
the deponent who 1s working without any break in
service since 2éth June, 1989 to the entire satis-
faction of hs superior officers, 1s belng harassed
11legally and deserves to be appointed on the post
applied for.
C/R%’Ti’;gmcm
Deponent
Verification
I, the deponent named above, doherecy
o« Contd,
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solemnly verify that the contents of paragrsaphs
1 to 6 of this affidavit are true to my personal
knowledge while the contents of para 7 of this
affidavit are true to my personal belief being
based on legal eivice,

Nothing materlal has been concesled or is
untrue, so help me God,

fo{c;%}() N o

Deponent

1 1dentify the deponent,who has
verified and signed before me.c-€liy

e, e
St—€
Mvsegte/Clerk
Ja Ak ok

%’ )
Solemnly affimmed before me on..'.gf\//"}"l"
at 7 “as#./p.m. by the deponent,who is
tdentified by Sri

Mysaate/Clerk,High Court,Lucknow Bench,

ﬁ/\t\ . ..maa\?

N ,rF‘ .38 have got myself satisfied by examining
: ‘VLJ g}y, o\
U“Whe deponent hat he fully understands the

contents of ths aaff id avit, which g read over
and explained to the deponent by me,

\\ 1 ““AN}

L 6/\ Advoca“
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Please take notice th:t th: apalicamt abbve named has

i

‘ted ay aoclication 2 coy af N

’

Oreses thereof is
cncloeed herewith yhich bas £:en rtecistratec in this Tribunal

shou cause as to why the

aas fixed '/, day of .,
cttitisr be ot = mitted , Coonter may be Filed within g, 70 2
« ks , Redsinfer, if apy, ts ne filed withd ___ uwseks °
trereoaft.or o,
If, o an =2aranc. i3 maze an yar behalf, yau
cizater of by scme 9n duly authorised ta Agt an® plead
"t oyaur tehalf 1u the saic annlicatic oy 1t will be heard
it deeclded tngvour abeence. Given oy haﬁd ant the ‘seal -
2F the Tr ibugal thl?,:!.ﬂi-' . day ”f}u wv 4 199
S b
: : :
B NN
For Dy.Registrar.
vl
"

g

LS
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Ly
LT IN THE CenTRaL AmINISTRAT;vc TRIBUNAL, ALLAHABAD -
CIRCUIT BENCH,LUCKNOW

; Gandhl Bhawan Dr
ERE LA
.‘) b

u.Residoﬁcy
" lucknoy - 220 001

' (Roglstratlon Na, /gf of 19’73) CZ;] - -,

; , :
No.CAT/LKO/Jud/CB/ ‘ dated « :
N Pallug iy
L | : <. . APFLICANT(S) -

B © " VERSUS o -

! , Carisom %Lﬁ,\cilh- — RESPMVDENT{S) .

T

Ploase take notlce that the appllcant abovo namcd :

has prescribed an appllcatlon a copy whereof is enclosed
herewlth which has been re

oistered in this Tribunal and has
fixed - 2 —_day of ‘ ”
- L/
: furqﬁégTuull

N£13é15”1512323}aéz¥f;25' ;z?ﬂ'l%fﬂulﬁn ;égg?ﬁéflu‘
ng‘>/f7('6367 o ',<>]' : _

f, ro apperaace is made on your behalf, your
plcadnr or

by ‘some one duly authorlscd to Aet and plead

. &
on your behalf in the said appllcatlnn, it wlll be hcard
and decided in your abscnce.

:\

Given under my hand and the seal of the Trlbunal
this lo day of ___ 1989 ,
v . '

dineéh/ '

,;l

For DEPUTY REGISTRAR

t_,S:Ek///;—72uL Q;L(baLQ'Cil?QIQ’ (f/ ;ngJLahél}gg_QﬂLywchgs;) ZJ ‘7> jL{h.e(Ecntlg

O gbéc//- ?; JM,L %‘%@4 C:;mém ,@ﬂmﬂawv\/ 6147\0&1
‘Q U #gm/a Thx

57L ﬂkmélm_ g egmrmudci?
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IN THE CENTRAL ABHINISTRA’IVE TRIBUNAL ALLAHABAD
- CIRCUIT BENCH,LUPKNOM

.Gandhi Bhawan, 0~
. R RGN

Lucknoy - 220 a0

! (chlstratlon No. /&/ of 19q3) C.l)

n.ROSldcncy
1

Na.CAT/LKU/JUd/CB/ _ dated m;_-__,__.-
DM Pallafe

APFLICANT(S)
; . VERSUS

e s v
S Croten Qj t[‘_“_d-l\ . RESPONDENT(S)
0 i ) ) .
Y : ‘

. - o
Ploase take notlce that the applicant aboug named
has prescrlbed an appllcatlon a copy whereof is enclosed

herewith which has been reglstored in this Tribunal and has
leed : &

‘day of o 188 3 _ ‘1 .I’ }
. f‘or ’me«,( "'f\nc c‘umy ]v/w(z. .25 £N /:rm n }é«fﬁi}&?___ €
ﬁﬂlﬁ/af U )

Ir

s FO appcraace is made on your behalf

s your
pleadcr or By some one duly authorised to Act

and plead
Iyour behaif in the said appllcatlon, it will be heard

and decided in your absonce.

1

’ Given undcr.my hand and the secal of the Tribunal
this lo

_day or - 05 9

dlneéh/
T o
: f""rc»‘/ .

For DEPUTY REG]STRAR

‘?)" a,cda,z, / /(.gvlné gg,az\rc(s._&) l( P LC"Q(C'W'

il

‘ /Qfé-m 'Gé;(/l:t
/D U ces Crende Dttty
o/ Dol eifies Co ot e
i/// A 1/ ’ ' | ( (f; {,
N P T Tl
Lt ore iry f \/11[// _ // /rh(‘/L z,}f./,equcfa)cl__ (!' i
- ll

4 S/
ﬁ:a(& 9;[/ l

cal M 52:“““'( :
U_t//:f) 670("
e cew c2i{h (cz
‘__‘;1,11 6?(% , 1[3{ }‘ i "

i

i {

, A
. y i(,f/./ AR
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‘ ' chistered A/D

i . _ ;

Ny _ IN THE CENTRAL ABﬂINISTRA*IVE TRIBUNAL, ALLAHABAD

I ' CIRCUIT BENCH »LUCKN oW

Gandhl Bhawan U"u.ROSldOncy

. ( , Lucknow - 225 001

J |7y g /)
i

; a2
i PRERER IS

cgiscration No, ! -~ ' paf
(Registration No, / - ' af 199

Ne CAT/LKO/Jud/CB/ ' © dated .

;L o T
;| ” . - ;J ,‘a ! ff .

q | APELICANT(S)

" . . * i
J . ~ VERSUS . !
S S .  RESPONDENT(S)

N . R 1
. ‘
1 . .. il
< : : o ( N . .
A

Ploase take no&xce that the applicant above nanmed

k ‘ L
) ‘has prescribed an applic.tion a copy whercof is enclosed
? herewith whlch has been registered in thls,Trlbunal and‘has
1' Fixed __ o . day of . ; 198 3 )
! - / ' . ¥ } ‘ S . i !
} for = " : - ' . !
1 . - f h : . ' . v{l
;_ Ir, RO apperaace 1s madc on your behalf, your .
‘ pleader or-by soms one duly authorised to Act and plead
I
on your behalf in the said application, it will be heard
and decided in your absences : o +
] . , C : :
ﬂ ;
; leen under my hand and the seal of the Trlbunal
ﬂ . 7 Lo
i this . day of 199 g g
t{ |
I dinesh/ - ’
- S . For DEPUTY REGISTRAR
| ; o [} ‘E
! fooF ’ / ] t ., j;u s’
l 'F ¢ »
§ ‘ | ¢ / ‘
,“' 4 i;
i :
/e
| . A
1 1 B 11
I ] } .
I . A -- . . . .
I l‘ : s ! ! ‘
- i [ « ! :
¥ : :
{ il



|- _ Rcaistered A/D

: ~IN THE CENTRAL AEHINISTRA*IVE TRIBUNAL * ALLAHABAD
’ CIRCUIT BENCH , LUCKN O

! ' . . .Gandhi Bhawan Dru.Résidcncy
- "ﬁ"'* . Lucknow - 226 001

(Roglstratlon No, ]8 Zof“ 19”!6) Q '

T T — — .y

| 1 '7:3 7\( ~?Elhff;<;ufﬁ,z | AppLICANT(Sj

y ; ' VERSUS |
P N (LAl n qgf ifZﬂ éf — RESPONDENT’S) .
| ' ,

e ' Ploase take notics that the applicant abouc named

- No,CAT/LKo/Jud/ca/ ' dated .

has prescribed an application a c0py whereof is enclosed
hercwith which has been reglstcred in this Trlbunal and has
fixed - 8 day of _ . . [{ - 198

a -for ﬁén&& “‘KLGU)T‘T/,-)JL@L)S ﬁqﬂ(‘*«'u”’” JL@Z“% o a?lj'@‘

| ) If, ro apperaacc is madc on yeur behalf, your :
pleader or by some one duly autherised to Act and plead "
on your hchalf in the said appllcatlon, it wlll be heard

-and decided in your absence, - §

Given under my hand and the seal of the Trlbunal;

. this (o ' _day of 25) 198 £ v
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e @d:bwz, mumw ”I‘%ww

In the BlomTble

b RPN .»-«-u.w"ww,

\%ewobw \
“&% ~_ VERSTS

Btneetsy ( Coslal Sewicer; Choats poiless
B 0. Lk ourd oA2ks H

‘-»‘ -.n. .......

O. B No. IS4 of 1999

1/we the undersigned do hereby nominate and- appoint Shri_ a7z,

Advocate, to

be counsel in the above matter and for me/us- and on my/eur behalf to dppear; plead, act
and answer in the above Court or any appellate Court or any Court to which the business
is transter in the above matter, and to sign and file petitions, statements accounts, exhibits
compromises or other documents whatspever. in connection with the said matter arising there
from and also to apply for and receive all documents or copies of documents, depositions, etc.
etc, and to apply for issue of summons and other writs or subpoena and to apply for and get
issued any arrest, attachment or other execution warrant or order and te conduct any
proceeding that may arise thereout and to apply for and receive payment of any or all sums or
submit the above matter to arbitration. '

Provided, however, that, if any part of the Advocate’s fee remains unpaid before the first
hearmg of the case or if any hearing of the case be fixed beyond the limits of the town; then,
and in such an event my our said Advocate shall not be bound to appear before the court and
if may/our said advocate deth appear in the said case he shall be cntitled to an outstation fee
and other expenses of travelling. lodging etc. Provided ALSO that if the case be dismissed by
default; or if it be proceeded exparte, the said advocateis) shall not be held responsible for the
same. And all whatever my/our said advocate (s) shall lawfully do, I do here by agree to and
shall in future ratify and confirm- .

ACCEPTED :—
Signature of Client,..... TS
. °h HIL Y
%wﬁz/ ...Advocate veeteanes )\ ............... { ........... . eveee

ooooooooooooooo

Y S .....Advocate
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- ‘\69
To, W e otk
The Deputy Registrar, -
Central Administrative Tribunal,
Lucknow Bench, Lucknov.

CM e ay

JeNe Pathak. o *e .s Applicant.

Versus
Bxkomzaf , .
Director of Post Offices and others.. Opp.Parties.

.__OOA. No. 15)‘!‘ of 89
- Lakt date 26.11.1993
(W.D.).
AFPELICATION FOR LISTING OF THE CASE FOR HEARING
Sir,

The above named apdlicant most tesnect"ully

(‘\/ submits as under:-

in

M ) 1. That/the above noted case since Mling till

e "‘"“*-—-——-——-—.-.\

R
today o counter afficavit has been fﬂi) X

{)

2. That the case is converted by earlier' decision

of this Hon'ble Tribunal.

3. That for the ends of justice and equity the
case deserves tb be listed for hearing.

Wherefore, it is most regpectfully prayed that
the above notedﬁ case may kindly be listed for hearir

for the ends of justice and equity.

tuckno. (T.N.Cupta) -
Dated: \*—3\'—\%‘31? | - Advocate
Counsel for the applicant.

-





